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Present @ Hen'ble Mf.Justice A.K.Chatterjee, Vics-Chairman

Hon'ble Nr.N.S;Nukherjée, &dministrative Member

BANKIN CHANDRA MONDAL, sen of
Late Dadha Nath Mendal, villgge
Kdmar Bazar, P.3, Ranigange,
Dist, Burduan, West Bengal,

eeseses  APPLICANT

- Versus =

1, Unien of Indig
Threugh the General Manager,

Eastern Rallyuays Calcutta,

2, The Chief Persennel Officer,
Eastern Railyay, Calcutta,

3, Divigisnal Wailuay Mamager,
Dhanbad, Eastern Railuay,
P.,0, Dhankad, Bihar,
“ | vese. RESPONDENTS,

Fer the applicant ¢ Sk,Mustak Ali,counsel

For the réspsndents: mr.P,K.ﬂrara,caunéel

Heard en ¢ 5,9,97
Orderecd on ¢ 18,9,97
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B.K.Chatterijes, VC |
' The petitiener yas an AP0 in thejaFFica ef the DRT,
€astern Railyay, at Ohgnbad and retired en attaining the age of
superannuation en 1,171,860, Hewever, till the present applicatien
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| was filed on 8,10,96, ﬁis gratuity yas not released and pensien

was being paid en a previsienal basis, The petitioner has stated

that he yas convicted by a Maeistrate, First Class at Patna beFare.
whem he faced the chargé;under Sections 409/120 B and under Sectiens
467/418 read uith Section 114 IPC and sentenced to suffer impri-

sonment for a peried ef 2 years yhich ultimately was reduced by

P

4

the Hon'ble High Court en 27.11.86 to the peried of imprisonment
, 2 .
ggp/%.aon/-

already undergone by the petitioner and-be-peay fine ";
in default to suffer imprisenment fer the rest of the period, Then
he made several appeals te the gutherities betyeen 12,1.,87 and
28,8,96 for release of retiral duss, which, heuwesver, were eof no

ef fect and hence this applicatien has been filed fer gpprepriate

relief,

2, Ne reply was filed by the respondents inspite af duse
opportunit?ag‘but the 1d, ceunsel for the respondents has stgated

that final pension ané gratuity have since been sanctioned,

3. We haye heard the ld, counsel fer the parties and p

perused the recsrds befere us,

4, The 14, ceunsel fer the petitioner has alse stated
that final pension gand gratuity Q;;’é;nctionsd as admiésiéle}qhapn
the rules and in such circumstances he has restricted his ciéi& B
enly te interest and cest. The 14, counsezAg:prhe respondents

has stated that sven theugh there might be slackness on the part
ef the respondents in ganctioning the final pensien and gratuity,
still tﬁe petitioner has also centributed te the delay as he did
not inForm@f.the admiaistratien in time about the erder pgssed

by the Hon'ble High Ceurt in the criminal revision case, It is

on the record that the petitiensr has infermed the aﬁtharities
absut the dispesal ef the case in the Hen'ble High Court seon
thereafter by a letter dated 12,1.87 but it daes not appear that

A g
any actien uwas taken theregfter, They rese from slumber only after
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the instant applicatioh was Filed and the order s anct ioning
final pen510n ahd gratuity was T;de enly on 49,97 i,e. to say
on the day precefdlng tﬁgaf;stant aéglicatlﬁn was taken up for
hearing, In such situatien, the claim ef the petitiener fer
payment-.‘@é%interest at least frem 12.1.87 till the date of

payment and alse the cests ef the precseding cannet be resisted,

5¢ e therefere dispese of the gpplication by dirscting
the resgmndenfs te pay interest te the petitioner gt the rate sf
12%lper annum on the ameuht'of gratuity and other retiral benefits
which were autstandiné en 12,1,87 from that date till the date

of payment. The ameunt, if not already ﬁaid shail be paid with
interest as above yithin 4 weeks from the date ef communication
of this order, The petitioner shall alse be paid f.500/- as cesth

of this preceeding alse yithin the same periocd.
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